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1/WE CLARIFY THAT:

1. THE FOLLOWING AGREEMENT IS EFFECTIVE BECAUSE THE MANUSCRIPT HAS BEEN ACCEPTED FOR
PUBLICATION .

2. 'THE MANUSCRIPT IS AN ORIGINAL CONTRIBUTION AND HAS NOT BEEN PLAGIARIZED/COPIED FROM
OTHER SOURCES.

3. THE AUTHOR(S) WARRANTS THAT MANUSCRIPT DOES NOT INFRINGE UPON THE COPYRIGHT,
TRADEMARK OR ANY OTHER LEGAL RIGHTS OF A THIRD PARTY.

4. IF ANY COPYRIGHT, TRADEMARK OR ANY OTHER LEGAL RIGHTS ISSUE RELATING TO SAID ARTICLES/
RESEARCH PAPERS/ CASE ANALYSIS/BOOK REVIEW/ETC ARISES IN FUTURE, SAID AUTHOR WILL HAVE
TO DEAL WITH THE CONSEQUENCES INDIVIDUALLY. NEITHER LAW MANTRA NOR PUBLISHER
WILL BE RESPONSIBLE FOR SAID CONSEQUENCES.

5. THE MANUSCRIPT HAS NOT BEEN PREVIOUSLY PUBLISHED OR SUBMITTED ELSEWHERE FOR
PUBLICATION.

6. THE AUTHOR(S) AUTHORIZE TO EDIT, MODIFY AND MAKE CHANGES IN THE ARTICLES/ RESEARCH
PAPERS/CASE ANALYSIS/BOOK REVIEW/ ETC TO MAKE IT SUITABLE FOR PUBLICATION.

7. 'THE AUTHOR(S) HEREBY ASSIGNS ALL THE COPYRIGHT RELATING TO THE SAID ARTICLES/ RESEARCH
PAPERS/ CASE ANALYSIS/BOOK REVIEW /ETC FOR PUBLICATION.
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